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DEMAND No. 104-DEP.ARTMENT OF 
PARLIAMENTARY AFFAIRS 

Mr. Speaker: The question is: 

'!That a sum not exceedina: 
Rs. 2,35,000 be granted to the 
President to complete the sub-
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Department of Parlia-
mentary Affairs'." 

The motion wag adopted. 

Mr. Speaker: I will now put the 
other demands to the vote of the 
House. The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President, 
to complete the sums necessary 
to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1962, in respect of the 
heads of demands entered in the 
second colllmn thereof against 
Demands Nos. 105, 107 and 108 
relating to Lok Sabha, Rajya 
Sabha aid Secretariat of the 
Vice-President." 

The motion !DIU adopted. 

[The Motiong for Demand! for Grant. 
which were adopted btl the LoJc 
Sabha are reproduced below-
Ed.] 

DEMAND No. 105-LoK SABHA 

''That a 'sum not exceeding 
Rs. 90,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of Pat'-
ment during the year ending the 
31st day of March, 1962, in respect 
of 'Lok Sabha'." 

DEMAND No. 107-RAJYA SABRA 

"That a sum not exceed.in, 
Rs. 34,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course 01 pay-
ment during the year ending the 
31st day of March 1962, in respect 
of 'Rajya Sabha'." 

DEMAND No. lOS-SECRETARIAT OF TIIa 
VICE-PRESIDENT 

"That a sum not exceeding 
Rs. 65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during thc year ending 
the 31st day of March, 1982, in 
respect of 'Secretariat of the 
Vice-Prcsident'." 

1'7.02 hr~  

APPHOPR1ATION (NO.2) BILL-

Tbe Minister of Finance (Shrl Mor-
arJI DesaJ): I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of ('crain 
sums from and out of the Con.qolidated 
Fund of India for the services (1f the 
financial year 1961-82. 

Mr. Speaker: The qucstion is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain IUml _. __ . ._--_._-----------_._-_._--_._._---
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from and out of the Con30lidated 
Fund at. India for the services at. 
the financial year 1961-62." 

The motion was adopted. 

Sbri MorarJl Deeal: I introduce the 

Bill. 

l'Ul bra. 

FINANCE BILL, 1961 

Mr. Speaker: The House will now 
take up the Finance Bill. 

Sbri Prabhat itar (Hooghly): May I 
suggest that the Fin8'tlce Bill be taken 
up tomorrow? 

The Mlnlster of Finance (Shri Mor-
-Jt BelIal): I wi! make my spcech. 

Mr. Speaker: Let the hon. Minister 

Start. 

Sbri Morarji Desai: I beg to move-: 

"That the Bill to give effect to 
financial proposals of the Central 
Government for the financial year 
1961-62 be taken into considera-
tion." 

The Bill has becn before the House 
for over a month and a half during 
which periOd there have been com-
ments on the provisions of the Bill 
both inside the House as well as from 
the members of the public. 

The House will recollect that in the 
te ~d of Union excises my proposall 
cover both adjustment of the existing 
rates 8S WE'll a. levy 01 excise duties 
on certain new commodities. Taking 
into IIccount the vie-ws expreseed 
during the general discussion! in the 
Parliament and the criticism received 
from the trade and the members of 
the-public and considerin, the dUIl-
e ltie~ broultht to my notice, I an-
nounced CE'rtai.n aonce-ssions while 
replying to the ,eneral discussion in 
this House on the 17th March. Since 

·Moved with the recommenl!ations 

then I and my officers have had fur-
ther discussions with the representa-
tives of the ·frade. I have also had 
the benefit of receiving suggestions 
from some of the hon. Members of 
Parliament, who wrote to me or met 
me with particular reference to cer-
tain sectors of tfle industry which, 
they felt, had been adversely afrected 
by the budget proposals. 

I have carefully considered the 
views expres.c;ed and the sugges-
tions received from all these quart-
ers. I am afraid, and I hope- the 
Hou!e will agree with mE.', that in 
view of the urgency for raising fur-
ther resources for the Third Plan, 'I 
am hardly in a position to make any 
radical modifications in the proposals 
besides the exemptions and conces-
sions which I have already expressed 
in this House. However, as a result 
of thE.' detailed studies, which it is 
not always practicable to have when 
the budget proposals are being formu-
lated, I find that there is ·.rome scope 
for mak:ng adjustments which will 
belp in removing genuine hardship 
without at the same time sacrificing 
substantial amount of revenue. With 
your permission, Sir, I shall briefty 
discus;; the steps which I propose in 
thii direction. 

While speaking before this House on 
the 17th March, I expressed my in-
tention to reduce the effective inci-
dence of the increaSe in the excise 
duty on keroaene other than inferior 
by 50 per cent. I have since taken 
steps to prescribe suitable tests for in-
ferior ker08erte &0 as to facilitate 
assessment at the lower rate. This 
will also facilitate import of more 
inferior kerosene. Steps are heine 
taken to encourage thi5 a5 replace-
ment of superiOr kerosene by inferior 
kerosene means saving in foreign ex-
chan,e. 'I expect that before long 
inferior kerosene will be available in 
adequate quantities thrOUJhout the 
country. This will help the average 

of the President. 




